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1. Union of Indis through
Secretary,
Ministry of Food, Krishi Bhawan,
New Delhi-1 -
2, The Directcr of Estat g,
Nirman Bhawan, Maulana Azad Road,
New Delhi-i
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This is a Revieu Application bearing No, 202/96
filed by the applicant being aggrieved by ths grdar dated
12,9,96 in o 2039/95,

2. Une of the main grounds tak en by tha appliceant in

the R;A. is thét the Tribunal has not.counsidered the First
relief claimed by the applicant for compensation of 0
amount . of %'96,000/-. Heo has al so submittad th-t ngne
appearancs'of the applicent or his advocat e gn 12.9,96 iy
un;ntentional and bonatids gnd theraetore, thse R daseruaé

to be restored @ d heard on merits, QOn this ground, tho
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applica t has praysd that the order dated 12.9,96 he Pcvieu?ﬂ;7 i

KR In the impugned judgment dat ed 12.9.96, rafaoronce hzéit“°
Dean made to the raljief Cl aimed by the epplicant, includipg

his cl aim for that of Rs 96,000/~as damages, on yhich d?mi-ign 
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had also been alri=vead gat considering the provision g/ 4
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of the Car(Proceduras) Rules, 1985audl 40 He ag@“¢ﬁ£¢144 T%Z&ékﬁj,
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4, Regarding the NoN=appzarancse ot the applic-nt or hia;;
advocate on 12,9.96, that by itself is not a sufeisiant

ground under Order 47 Rule 1 CPC read uith Section 22(2)(f)
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of the Administrativs Tribunals Act, 1985 to alloy the |4
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5, For the reasons givan abova, this A, 7, has no ”wr'?“':'
and it ig eCcordingly dismi ssed, |
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